CENTRAL AUOMIMISTRATIVE TRIBUNAL, PRIMCIPAL BENCH
OA No.2848/97

gth day of December, 1907
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T Pitembar Dutt & two ors,

FZ 143, Brahmpuri

Pankha Road, Nangal Ral, MNew Delhi
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(By Advocate Shri R.L.3ethi)

versus

Union of India, throu oy

oo Thief Engineer
Hors,, MES, Delhi Zone

Pelhi Cantt
2, Administrative OFficar-)
Hars. Chief Engineers
MES Delhil Zone,Delhil cantt. o Resoonder
ORDER(Oral)
This application i badly hit by Limitastion
inasmuch ad  the applicants

o were engaged as  casual

labours  sometime in 1986 Ffor a short peiriod, have cons

Lo this  Tribunsl in December, 1997, i.e. atter a Jar
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of eleven Yyears, for thelr re-endagement., Y
applization is accordingly dismi the  wdmission

stage ltself, with no order as to costs,
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